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 COMMITTEE  ON  ABSENCE  OF
 MEMBERS  FROM  THE  SITTINGS

 OF  THE  HOUSE

 Saventeents  Rerort

 SHRI  CHANDRIKA  PRASAD  (Bal-
 lia):  I  beg  to  move:

 “That  this  House  do  agree  with
 the  Seventeenth  Report  of  the  Com-
 mittee  on  Absence  of  Members  from
 the  Sittings  of  the  House  presented
 to  the  House  on  the  25th  Novem-
 ber,  1974",

 The  House  will  recall  that  on  the
 18th.  March  1974,  when  the  hon.
 Speaker  took  the  pleasure  of  the
 House  to  the  grant  of  leave.  certain
 objections  were  raised  about  the
 grounds  on  which  leave  had  been  re-
 commended  by  the  Committces  in
 some  cases  and  it  was  suggested  that
 certain  principles  should  be  followed
 while  granting  leave  of  absence  to
 members.  The  hon,  Speaker  also
 made  certain  obserwations  and  de-
 sired  the  Committee  to  lay  down  as
 to  for  what  purposes  members  might
 remain  absent  from  the  sittings  of
 the  House.  The  Committee  on
 absence  of  members  from  the  sittings
 of  the  House  considered  the  whole
 matter  and  have  recommended  in
 their  Seventeenth  Report  the  grounds
 on  which  leave  could  be  granted  to
 members  and  also  recommended  tha
 grounds  on  which  leave  neea  not
 be  granted  to  members.  Copies
 of  the  report  have  already  been  cir-
 culated  and  all  Members  are  aware
 of  the  grounds  suggested  by  the
 committee.  I  need  not  take  the  time
 of  the  House  by  reading  various
 grounds,  I  Kope  the  House  will
 approve  these  grounds,

 MR  DEPUTY-SPEAKER:  Mr.
 Sequeira  has  given  notice  of  an
 amendment.  Is  he  moving  it?

 SHRI  ERASMO  DE  SEQUEIRA
 (Marmagoa):  Yes,  Sir.  I  beg  to
 move:

 Absence  of  Members  Report
 ‘That  at  the  end  of  the  Motion

 add,

 “subject  to  the  modification  that
 in  paragraph  है  of  the  Report,  for
 the  words  ‘need  NOT  be  granted’,
 the  words  ‘need  not  ordinarily  be
 granted’,  be  substituted.’’’

 No  one  can  possibly  have  a  quarrel
 with  the  grounds  that  have  been  put
 forward  in  ordinary  circumstances.
 But  my  submission  is  certain  extra-
 otdinary  circumstances  arise  very  of-
 ten.  In  my  case,  recently  I  had  occa-
 sion  to  send  to  the  Speaker  a  copy  of
 the  letter  I  had  written  to  he  Lt.
 Governor  of  Goa  in  which  I  drew
 his  attention  to  the  fact  that  he  was
 not  doing  his  job  of  maintaining  law
 and  order  and  in  which  I  had  alleged
 that  with  the  full  connivance  of
 the  local  ministry,  I  was  being  denied.
 the  safety  due  to  me  as  a  citizen,  on
 account  of  my  being  a  Member  of
 Parliament  from  the  opposition  party
 in  Goa.  I  request  the  Minister  of
 Parliamentary  Affairs  to  ask  the
 Home  Ministry  consider  this  point  as
 to  what  is  to  be  done  when  the  Lt.
 Governor  of  a  territory,  who  is  sup-
 posed  to  be  the  Administrator  of  the
 Territory,  becomes  a  mere’  rubber
 stamp,  a  non-performing  relic  and
 makes  himself  completely  redundant.
 In  the  case  of  my  Governor,  |  sug-
 gest  sendmg  him  out  to  Siberia  or
 somewhere  else  as  Ambassador....

 MR.  DEPUTY-SPEAKER:  Order,
 order.

 SHRI  ERASMO  DE  SEQUEIRA:  I
 fully  agree  with  the  committee  that
 in  ordinary  circumstances,  those  items
 which  are  mentioned  in  para  6  are  all
 right.  But  Iet  us  not  tie  the  hands
 of  the  committee  and  let  them  have
 the  freedom  to  examine  cases  where
 there  are  extraordinary  circum-
 stances.

 श्री  रामावतार  शास्त्री  (पटना)
 श्री  कुलमोहन  राम  इतने  दिनों  से  भ्रग॒पन्थित
 हैं।  हाउस  का  समय  बरबाद  हो  रहा  Ot
 मैं  जाना  चाहता  हु  कि  इस  समिति  के  पास



 उठा.
 baste  ह.

 [  श्री  रामावतार  शास्ति  jo

 उन्होंने  पती  के  लिए  कोई
 दरख़्वास्त  भेजी  है  या  नहीं  सजी  है  भीर  लंगर
 नही  भेजी  है  तो  यह  बसो शभी  तक  उपस्थिति
 नही  हो  रहे  है,  हाउस  टैब  क्यो  नही  कर  रहे
 है?  यह  तो  उनकों  ही  मालूम  होगा  बि  करों
 व  टेड  नही  १र  रहे  हैं  लेबिल  कमेटी  के  पास
 कोई  दरबार  झाई  है  या  नही  झाई  है  ?
 इसके  बारे  मे  कुछ  खबर  लग  जाए  तो  मामला
 तय  हो  जनता  है  भौर  जो  पर्दा  गिरा  हुआ  है  वह
 हट  स्वत  है  अर  यह  उनके  भाने  |  है।  हो
 सकता  है  ।  चद्रिस्ग  प्रसाद  जी  इसके  बारे  मे
 कुछ  बता  सके  तो  बताए  |

 MR  DEPUTY-SPEAKER,  In  pur-
 suance  of  the  direction  given  by  the
 House  and  by  the  Speaker,  the  Com.
 muttee  on  the  Absence  of  Members
 went  mto  this  question  as  to  what
 should  be  the  grounds  when  mem-
 bers  can  be  granted  leave.  Now  they have  submitted  a  report  to  the  House
 and  Shr:  Chandrika  Prasad  has  come
 forward  with  a  motion  that  this  re-
 port  may  be  accepted  There  is  a
 paragraph  of  the  report  which  Mr
 Sequerna  wants  to  modify  by  his
 amendment  So  that  we  may  under-
 stand  what  we  are  discussing,  I  will
 Tread  out  to  the  House  that  small
 portion  Para  6  says’

 “The  Committee  further  recom-
 mend  that  leave  need  NOT  be
 granted  on  grounds  hke—

 Q)  Working  in  constituency other  than  those  mentioned
 in  paragraph  4  above

 (@)  Professional  or
 engagements

 business

 (ui)  Private  affairs

 (iv)  Domestic  trouble  other  than
 those  mentioned  in  Para-
 graph  4  above”

 DEVRMBER  3,  WIE  Committes  on
 Absence  of  Members  Report

 aia

 Shri  Sequeira  wants  to  me@ity  this
 by  substituting  the  words  “need  NOT

 As  far  as  Shri  Tulmohan  Ram  is
 concerned,  we  do  not  know  whether
 he  attends  the  House  or  not  because
 a  Member  can  attend  the  House
 without  coming  to  the  chamber.  He
 can  come  to  the  lobby,  sign  his  name
 and  go  away.  So,  let  us  not  go  on
 the  assumption  whether  he  attends  or
 does  not  attend  the  House  when  we
 do  not  know  anything  about  it

 I  will  now  put  the  amendment  of
 Shri  Sequeira  to  the  vote  of  the
 House  The  question  1s:

 ‘That  at  the  end  of  the  Motion
 add—

 “subject  to  the  ‘modification  that
 in  paragraph  6  of  the  Report,  for
 the  words  ‘need  NOT  be  granted’,
 the  words  ‘need  not  ordinarily  be
 granted’,  be  substituted”’

 The  motion  was  adopted

 MR  DEPUTY-SPEAKER  I  will
 Now  put  the  main  motion  as  amended
 to  the  vote  of  the  House

 x
 The  question  is

 ‘That  this  House  do  agree  with
 the  Seventeenth  Report  of  the  Com-
 mittee  on  Absence  of  Members  from
 the  Sittings  of  the  House  presented
 to  the  House  on  the  25th  November,
 1974,  subject  to  the  modification  that
 in  paragraph  6  of  the  Report,  for  the
 words  ‘need  NOT  be  granted’  the
 words  ‘need  not  ordinarily  be  grant-
 ed’,  be  substituted  ”

 The  motwn  was  adopted


